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RE : QUESTION OF PRIVILEGE 

SARI NATA PAl (Rajapur) : Mr. Spea-
ker, I want your guidance with regard to 
my Privilege Motion. 

MR. SPEAKER: I am keeping it pend-
ing, till I get a reply from the Minister. 

SARI NATA PAl: appeal to them 
through you, Sir, under the Rules of Pro-
cedure. 

MR. SPEAKER : I said, I am keeping 
it pending till I have a report from the 
Minister about the results of the enquiry. 

SARI NATH PAl : One submission, 
Sir. I had a meeting with the leaders of 
opposition groups and all are in favour of 
your being pleased to accept my Privilege 
Motion. But you have not directed them. 

MR. SPEAKER : I have not accepted 
it or rejected it yet ; I am keeping it pend-
ina. 

SHaI NATH PAl: I am not arguing: 
just wanted to strengthen your hands in 

taking a proper decision. May I say this, 
Sir? I did not hear your directing the 
Minister that he should complete his en-
quiry within a certain period of time. Have 
you directed, Sir? 
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MR. SPEAKER: In that case I have 
no information. On the point whether the 
Government authorised or not, I must have 
some information. Merely because some-
thing is said, I will not accept it, When 
that information comes, I shali take a deci-
sion. 

SARI NATA PAl: May I make a sub· 
mission? When the hon. Minister in reply 
to my repeated plea to him to give a copy 
of the report to the House, impertinently 
said 'I would not give it to you'. If you 
want a solid proof of the contempt of the 
House, it was done in your presence. I do 
not think it requires any information. 

SHRI P. RAMAMURTI (Madurai): 
Something has gone out to somebody or 
some foreigner, and the hon. Minister has 
refused to disclose that document on the 
floor of the House. That is the question of 
privilege. 

SHRI NATH PAl 
facie case. 

Here is a prima 

SHRI P, RAMAMURTl: It is not a 
question of inquiry. Let them hold the 
inquiry and do whatever they like, but the 
question of privilege is there. 

MR. SPEAKER : If something goes out, 
then action is taken against the officer 
under the Official Secrets Act. 
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MR. SPEAKER : The han. Member had 
used the word' something' and I have only 
repeated it. 

I have kept it pending till I get some 
information. I am not rejecting it. DQ 
hOIl. Members want me to reject it ? 
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SOME HON. MEMBERS No, we 
want you to admit it. 

SHRI P. RAMAMURTI: What is your 
decision about the adjournment motion 
about which you said you will reconsider? 

MR. SPEAKER: Yesterday, I had ask-
ed the Business Advisory Committee to find 
time for some discussion on West Bengal, 
and it was agreed to yesterday. 

SHRI S. KUNDU (Balasore): I want 
to draw your attention to the dharna by 
the Orissa MPs and MLAs about the setting 
up of a steel plant in Orissa. Seven stu-
dents have been arrested today ... (lnterrup-
tions) 

MR. SPEAKER: I only pray that God 
may give me ten ears to listen to what ten 
Members are saying at a time. 
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MR. SPEAKER : I am admitting I 
calling-attention-notice on that. 

SHRI NATH PAl : This is serious. 
Seven young men were on their way to 
Parliament and they have been arres!ed. 
Nobody knows why when they were on their 
way to Parliament an orderly manner, they 
should be debarred from meeting you? Is 
it a crime to seek redressal of a grievance 
from you? These seven young leaders were 
on their way to Parliament, but they were 
peremptorily and summari Iy arrested. 

SHRI HEM BARUA (MangaIdai): 
They were on their way to Parliament to 
presant a morandum to you, but they havo 
been arrested. 
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SHRI M. L. SONDHI (N~w Delhi) : 
May I make one submission in regard to 
the news item pertaining to the responsibili-
tie. oC our Minister of External Affairs, 
Shri Swaran Singh? May I know whether 
he is going to be the next Secretary-General 
DC the United Nations? There is a state-
ment by Mr. Adam Malik in this regard. 
Surely, this House has the right to have this 
information. 

SHRI G. VISWANATHAN (Wandi-
wash) : Pari iament should not be ignored. 

SHRI M. L. SONDHI : May I know 
whether he is going to leave his responsi-
bilities in India in regard to foreign policy 
and go away to the UN? Can he leave us 
in the mid-stream at this time? Has this 
Parliament not got the right to know about 
this? Let him contradict or deny it or let 
him aCf;rm it. Let him say something on 
this. 

MR. SPEAKER : May I request him to 
sit down now? We shall look to it when 
he receives some offer. 
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MR. SPEAKER: This is not a matter 
to be brought in like this. This is not on 
the agenda. 

o,ft ro <'fT<'f ~: arr<r ~ iRTll:~ 
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MR. SPEAKER : I am not prepared to 
listen to it. 
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MR. SPEAKER: I will settle it myself. 
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MR. SPEAKER : He has reeeived some 
threatening letters. This Is nothing now. 
We all receive such letters every day. I do 
not think we should keep on reading out 
these leiters in Parliament. 

SHRI SHIV A CHANDRA JHA It 
tays.*· 

MR. SPEAKER: No. This will not 110 
on record. 

Papers io be laid on tho Table. 

11.47 hrs. 

PAPERS LAID ON THE TABLE 

THIRTY-FOURTH REPORT OF LAW 
CoMMISSION 

THE DEPUTY MINISTER IN THE 
PARLIAMENTARY AFFAIRS (SHRI P: 

c PARTHASARATHy) : On behalf of Shri 
Jaganath Rao, 

I beg to lay on the Table a copy of the 
Thirty-founh Report of the Law Commis-

**Not recorded. 

sion on the Indian Registration Act, 1908. 
[Placed in Library. See No. LT-4198/70]. 

STATEMENT RE : CENTRAL GOVERNMENT 
MARKET BoRROWINGS, INTERIM REPORT 

OF THIRD PAY CoMMISSION, 
NOTIFICATIONS ETC. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : I beg to lay on the 
Table-

(I) A statement (Hindi and English 
versions) indicating the result of 
Central Government Market Borrow-
ings during 1970-71. [Placed in 
Library. See No. LT-4199/70]. 

(2) A copy of the Interim Report (Hindi 
and English versions) of the Third 
Pay Commission OIi Interim Relief 
to Central Government Employees. 
[Placed in Library. See No. 
4200/70]. 

(3) A copy each of the following Noti-
fications (Hindi and English versions) 
under sub·section (3) of section 12 
of the Government Savings Cenifi-
cates Act, 1959 : 

(i) The Post Office Savings Certi-
fications (Second Amendment) 
Rules, 1970, published in Noti-
fication No. G. S. R. 1340 in 
Gazette of India dated the 7th 
September, 1970. 

(ii) The Post Office Savings Ceni-
ficates (Third Amendment) Rules, 
1970, publisbed in Notification 
No. G.S.R. 1863 in Ga7.eUe of 
India dated tbe 21st October, 
1970. [Placed in Library. See 
No, LT-4201/70]. 

(4) A copy of Notification No. G.S.R. 
171.! (Hindi and English versions) 
published in Gazette of India dated 
the 26th September, 1970 under sub-
section (4) of section 19 of the Medi-
cinal and Toilet Preparations (excise 


